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To,

The Registrar General,

Principal Banch,

Hon'ble National Green Tribunal,
Copernicus Marg, New Delhi-110001

Sub: Re ing acti taken report in 0.A. No. 896/2022 In Re: Laxman Bal 0gi

Versus State of Uttar Pradesh & Ors. order dated 26.04.2023.

Sir,

In compliance to the order dated 26.04.2023 passed by this Hon'ble National Green
Tribunal in 0.A. No. 896/2022 In Re: Laxman Balyogi Versus State of Uttar Pradesh & Ors,, the action
taken report is hereby attached with a request to put up before Hon'ble National Green

Tribunal for kind perusal and consideration.

Enclosure: As above.

Copy to:
Member Secretary, UPPCB, Lucknow.
District Magistrate, Lucknow.

Law Officer-1, UPPCB, Lucknow.
Regional Officer, UPPCB, Lucknow.

.y
HT s i b

Shri Pradeep Mishra, Advocate for UPPCB.

Your's Sincerely,

(Dr. Rém Karan)

Chief Environmental Officer,
Circle-5

o

Chief Environmental Officer,
Circle-5

-2 4, gy g,
TR, TET%—226010
g—Ae—info@uppcb.com
da8rse -www.uppcb.com

TC-12-V, VibhutiKhand
Gomti Nagar, Lucknow-226010
e-mail: info@uppcb.com
Web site www.uppcb.com
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Action Taken Report on behalf of UPPCB in compliance
to the order dated 26.04.2023 passed by Hon’ble NGT,
New Delhi in Original Application No. 896/2022 In Re:

Laxman Balyogi Versus State of Uttar Pradesh & others.

Hon’ble NGT, New Delhi vide its order dated
26.04.2023 in Original Application No. 896/2022, Laxman
Balyogi Versus State of Uttar Pradesh & others has passed

the following directions:-

Yo 6. From the above, it is seen that the project is being developed
in violation of Water and Air Acts. There is also nothing to show
compliance of EIA Notification dated 14.09.2006. 1t is also not clear as
to what is the source for water during the construction as well as during
operation. Thus, there is need to forthwith stop the projects till
compliance and fix accountability for past violations. Necessary
remedial measures be taken to ensure proper sewerage network
terminating to a STP, catering to the entire area and setting up of
modular/decentralized STPs so as to prevent discharge of sewage into
the drains. No further construction be allowed to take place and no
further third-party rights created till further orders. An action taken
report may be filed jointly by SEIAA, UP, State PCB and District
Magistrate, Lucknow within two months by e-mail at judicialngt@gov.in
preferably in the form of searchable PDF/OCR Support PDF and not in
the form of Image PDF. The State PCB will be the nodal agency for
coordination and compliance. The State PCB may also put the PP to
notice of these proceedings to enable them to file their response, if any,

before the next date. ......."

That with most respectfully in pursuance to the order dated

26.04.2023 the action taken report is as under;

1. The Joint Committee has inspected the M/s Dream Green City
Phase —I, Khasarwara, Banthara, Mohanlalganj Kanpur Road,
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Lucknow (UP) and M/S Dream Green City Phase—II, Dhawapur,
Banthara, Mohanlalganj Kanpur Road, Lucknow (UP), on dated-
12-06-2023. (Joint Committee Inspection Report is Enclosed
As Annexure-1)

. Environmental Compensation (EC) Rs. 17,81,250/- has been
imposed against the unit M/s AK. Infra & Realty Developers
Pvt. Ltd, Flat No-2, Sana Palace-2, Opp. Saharaganj Mall,
Hazratganj, Lucknow UP on behaf of M/s Dream Green City
(Phase-I), Gata no. 88, 89, 94, 97, 98, 99, 104/2, 109a and 110
Village- Khasarwara, Tehsil- Sarojini Nagar, District-Lucknow
vide letter no. H 98733/C-5/L/jal-444/23 dated 01.08.2023 by
UPPCB and closer order/direction also has been issued under
section- 33 ‘A’ of Water (Prevention and Control of Pollution)
Act, 1974 by vide letter no. H 98734/C-5/L/jal-444/23 dated
01.08.2023 to the unit for stop the construction activity. (Letter
Enclosed as Annexure-2 & 3)

. Environmental Compensation (EC) Rs. 17,81,250/- has been
imposed against the unit M/s A.K. Infra & Realty Developers
Pvt. Ltd, Flat No-2, Sana Palace-2, Opp. Saharaganj Mall,
Hazratganj, Lucknow UP on behaf of M/s Dream Green City
(Phase-II), Gata no. 1/1,2,3, 5sa, lsa, 93, 73, 117/2, 117/3, 128,
132, 133, 139mi, 139sa, 168, 173, 175, 192, 199, 200sa, 201,
202, 200sa, 304, 209a, 209sa, 232ka, 238, 242kha, 244ka,
323kha, 234, 237sa, 235sa, 237ka, 242ka, 1312 & 1905mi,
Village- Dhawapur, Tehsil- Sarojini Nagar, District-Lucknow
vide letter no. H 98732/C-5/L/jal-445/23 dated 01.08.2023 by
UPPCB and closer order/direction also has been issued under
section- 33 ‘A’ of Water (Prevention and Control of Pollution)
Act, 1974 by vide letter no. H 98735/C-5/L/jal-445/23 dated
01.08.2023 to the unit for stop the construction activity. (Letter
Enclosed as Annexure-4 & 5)

(S
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4. In compliance of above Hon’ble NGT order a letter has been sent
to Director, U.P. Ground Water Department Lucknow vide letter
no. H 98736/C-5/113/0OA no.896/22/23 dated 01.08.2023 and
vide letter no. H 98789/C-5/113/0OA 10.896/22/23 dated
02.08.2023 by UPPCB for necessary action. (Letter Enclosed as
Annexure-6 & 7)

5. Copy of vide order dated 26.04.2023 sent to PP vide letter dated
29.04.2023 by UPPCB.(As Annexure-8)

It is humbly submitted that in the light of above facts
it is relevant to mention here that UPPCB has performed its
statutory duty by taking suitable action against the

defaulters unit.

Therefore, the action taken report of the UPPCB is
being filed for the kind perusal and consideration of this
Hon’ble Tribunal.

Lucknow Yours’ Sincerely

Dated @ﬁﬁ Yy

(Dr. Ram’ x&aran)

Chief Environment Officer (Circle-5)
Uttar Pradesh Pollution Control Board,
Lucknow



1 5 Annexure-1

Joint Inspection Report
(12-06-2023)
Of

M/s Dream Green City Phase —I, Khasarwara, Banthara, Mohanlalganj Kanpur
Road, Lucknow (UP)-226401 and Dream Green City Phase—II, Dhawapur,
Banthara, Mohanlalganj Kanpur Road, Lucknow (UP)-226401

Laxman Balyogi V/s State of Uttar Pradesh
(O.A. no 896/2022)

Prepared by

The joint committee of Regional Office, Uttar Pradesh Pollution Control Board
(UPPCB) Lucknow, State Level Environment Impact Assessment Authority (SEIAA)
Lucknow, and District Administration, Lucknow.

Constituted by

Hon’ble National Green Tribunal

(Order dated 26th April, 2023)

O.A. no 896/2022, LaxmanBalyogi V/s State of U.P. Page10of11
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1-Background
2-Observations
3-Present case status:-
4-Conclusions and Recommendations
5-Photogallery

6-Inspection Team
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Joint Inspection Report of M/s Dream Green City Phase —I, Khasarwara.
Banthara, Mohanlalganj Kanpur Road, Lucknow (UP)-226401 and Dream Green
City Phase-II, Dhawapur, Banthara, Mohanlalganj Kanpur Road, Lucknow
(UP),Compliance of Direction issued by Hon’ble National Green Tribunal in case
of O.A. No. 896/2022 Laxman Balyogi V/s State of Uttar Pradesh Reg.

1- Background:-

Hon’ble NGT, New Delhi vide order dated 20-02-2023 in the matter of O.A. No.
896/2022, Laxman Balyogi V/s State of Uttar Pradesh had directed following-

Hon’ble NGT, New Delhi in O.A. No. 896/2022 Laxman Balyogi V/s State of
Uttar Pradesh has passed vide order dated 20-02-2023. The main content of the order
are as follows:-

‘e

.........3. Grievance is that real estate project is being developed in the name of
Dream Green City Phase —I, Khasarwara, Banthara, Mohanlalganj, Kanpur Road,
Lucknow (UP)-226401 and Dream Green City Phase—Il, Dhawapur, Banthara,
Mohanlaiganj Kanpur Road, Lucknow (UP)-226401 by real estate developers Shri
Nadim Abdul Hasan Mohd. Nayab Khalida Ajij and M/s A K. Infrra & Realty
Developers Pvt. Ltd, Flat No-2, Sana Palace-2, Opp. Saharaganj mall, hazratganj,
Lucknow UP. It is a big township running over 150 acres and for the said purpose they
are cutting about 5000 old trees, in utter violation of environmental lows, without any
requisite clearance etc. causing damage to environment and putting human and animal
life in danger. It is said that some trees have already been cut and rest are in the process
of cutting.

4. In our view, a substantial question relating to environment due to implementation of
Scheduled Enactments under NGT Act, 2010 has arisen. However, before taking any
further action in the matter, we find it appropriate to obtain a factual report for the
purpose whereof we constitute a joint Committee comprising State PCB, District
Forest Officer, Lucknow and District Magistrate Lucknow who shall look into the
complaint, visit the site, collect relevant information and submit a factual and action
taken, if any, report within two months.

5. We also direct the said Committee that in case it finds that the tree cutting activities
are going on without requisite clearance / permission from the Competent Authorities,
the joint Committee shall take appropriate action for stopping further cutting of trees
by the Proponent without any further delay.

6. District Magistrate Lucknow shall be the nodal agency for coordination and
compliance.

7. The report shall be submitted by e-mail at judicial-ngt@gov.in preferably in the form
of searchable PDF/ OCR Support PDF and not in the form of Image PDF.. .. 7

\n

0.A. no 896/2022, LaxmanBalyogi V/s State of U.P. Page 3 of 11



18

In compliance to the aforesaid direction of Hon’ble NGT, a Joint Committee
comprising:-

1- District Forest Officer, Awadh Forest Department.

2- Additional District Magistrate (E), Lucknow.

3- Assistant Environmental Engineer, Regional Office, U.P. Pollution Control
Board, Lucknow.

The Joint Committee has inspected the M/s Dream Green City Phase —I,
Khasarwara, Banthara, Mohanlalganj Kanpur Road, Lucknow (UP) and M/S Dream
Green City Phase-II, Dhawapur, Banthara, Mohanlalganj Kanpur Road, Lucknow
(UP), on dated- 11-04-2023.The of inspection report Annexed as Annexure-1.

2- Present case status:-

Further Hon’ble NGT, New Delhi in O.A. No. 896/2022 Laxman Balyogi V/s
State of Uttar Pradesh has passed vide order dated 26-04-2023. The main content of
the order are as follows:-
) 6. From the above, it is seen that the project is being developed in violation
of Water and Air Acts. There is also nothing to show compliance of EIA Notification
dated 14.09.2006. It is also not clear as to what is the source for water during the
construction as well as during operation. Thus, there is need to forthwith stop the
projects till compliance and fix accountability for past violations. Necessary remedial
measures be taken to ensure proper sewerage network terminating to a STP, catering
to the entire area and setting up of modular/decentralized STPs so as to prevent
discharge of sewage into the drains. No further construction be allowed to take place
and no further third-party rights created till further orders. An action taken report may
be filed jointly by SEIAA, UP, State PCB and District Magistrate, Lucknow within
two months by e-mail at judicialngt@gov.in preferably in the form of searchable
PDF/OCR Support PDF and not in the form of Image PDF. The State PCB will be the
nodal agency for coordination and compliance. The State PCB may also put the PP to
notice of these proceedings to enable them to file their response, if any, before the next
dals. ... -
In compliance to the aforesaid direction of Hon’ble NGT, a Joint Committee
comprising:-

1- Additional District Magistrate (E), Lucknow.

2- Member, State Level Environment Impact Assessment Authority (SETAA)
Lucknow.

3- Assistant Environmental Engineer, Regional Office, U.P. Pollution Control
Board, Lucknow.

0.A. no 896/2022, LaxmanBalyogi V/s State of U.P. Page 4 of 11
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The Joint Committee has inspected the M/s Dream Green City Phase —I,
Khasarwara, Banthara, Mohanlalganj Kanpur Road, Lucknow (UP) and M/S Dream
Green City Phase-II, Dhawapur, Banthara, Mohanlalganj Kanpur Road, Lucknow
(UP), on dated- 12-06-2023.The details of findings of inspection are mentioned below-

3- Observations:-
Observation found during Joint Inspection on dated 12-06-2023

1. M/s Dream Green City (Phase-I) is situated at Gata Number-
88,89,94,97,98,99,104/2, 106,109a, & 110 Village- Khasarwara, Tehsil-
Sarojini Nagar, District-Lucknow, which Total Area of 5.391 Hectare.

2. The M/s Dream Green City (Phase-II) is situated at Gata Number-1/1,2,3,
5sa,1sa,93, 73, 117/2, 117/3, 128, 132, 133, 139mi, 139sa, 168, 173, 175 192,
199, 200sa, 201, 202, 200sa, 304, 209a, 209sa, 232ka, 238 ,242kha, 244ka,
232kha, 234, 237sa, 235sa, 237ka, 242ka, 1312 & 1905mi,Village- Dhawapur,
Tehsil- Sarojini Nagar, District-Lucknow, which Total Area of 9.6092 Hectare.

3. M/s Dream Green City (Phase-I), Village- Khasarwara, Tehsil- Sarojini Nagar,
District-Lucknow and M/s Dream Green City (Phase-1I), Village- Dhawapur,
Tehsil- Sarojini Nagar, District-Lucknow developed by M/s AK. Infira &
Realty Developers Pvt. Ltd. Flat No-2, Sana Palace-2, Opp. Saharaganj mall,
hazratganj, Lucknow UP.

4. At the time of inspection, in M/s Dream Green City (Phase-I), Village-
Khasarwara, Tehsil-Sarojini Nagar, District-Lucknow, out of total 231
residential plots, houses were found built on about 70 plots in which people are
living. . The domestic effluent generated from the above is disposed of through
septic tank/soakpit whose overflow finally joins the nearby drain. The drain
ultimately join in the River Sai after approximate 4.0 KM distance.

5. At the time of inspection, in M/s Dream Green City (Phase-1I), Village-
Dhawapur, Tehsil- Sarojini Nagar, District-Lucknow out of total 400 residential
plots, houses were found built on about 300 plots in which people are living.
The domestic effluent generated from the above is disposed of through septic
tank/soak pit whose overtlow finally joins the nearby drain. The drain ultimately
join in the River Sai after approximate 5.0 KM distance.

6. According to the MINISTRY OF ENVIRONMENT AND FORESTS New Delhi
Notification dated 14th September 2006, due to the development area of said
both independent projects being less than 50 hectares, there is exempt from
obtaining environmental clearance from SEIAA.

7. It was informed by the representative of the said residential project that only the
residential area has been developed by them, no construction work has been

O.A. no 896/2022, LaxmanBalyogi V/s State of U.P. Page 5 of 11 m




20

done by them. The houses have been constructed personally by the purchaser of
the said residential plots. Ground water has been used in the construction of
houses and houses have been constructed individually using their submersible
pump, in which water has been used from about | KLD to 2 KLD.

8. During the inspection Project Proponent has not installed STP for treatment of
Domestic effluent. Project Proponent has orally told about the proposal for STP
at the time of inspection, the work of digging pit for STP was started before
reaching at site but no previous activities were found related to STP installation.

9. No sewer line were found in and around the site for drainage facility to the
residents. Only one row of the area were having plantation but rest of the area
were empty (No plantation).

10.Above unit has not obtained Consent to Establishment and Consent to Operate
from the state board in compliance with the Water (Prevention and Control of
Pollution) Act, 1974, and the Air (Prevention and Control of Pollution) Act,
1981,

11. Show cause notice has been issued regarding imposition of EC against the PP
(M/s AK. Infrra & Realty Developers Pvt. Ltd, Flat No-2, Sana Palace-2, Opp.
Saharaganj mall, hazratganj, Lucknow UP on behaf of M/s Dream Green City
(Phase-I), Village- Khasarwara, Tehsil- Sarojini Nagar, District-Lucknow and
M/s Dream Green City (Phase-11), Village- Dhawapur, Tehsil- Sarojini Nagar,
District-Lucknow) on dated 24.04.2023 by UPPCB for in the compliance of
Water (Prevention and Control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution ) Act, 1981.

4- Conclusions and Recommendations:-

1. The Project Proponent must ensure the installation of STP of appropriate
capacity.

2. The unit must obtain Consent to Operate from the state board in compliance with
the Water (Prevention and Control of Pollution) Act, 1974, and the Air
(Prevention and Control of Pollution) Act, 1981.

L

0.A. no 896/2022, LaxmanBalyogi V/s State of U.P. Page 6 of 11
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5- Photo gallery:-

Photographs taken during inspection of the M/s Dream Green City Phase —I, Khasarwara,
Banthara, Mohanlalganj Kanpur Road, Lucknow (UP) and M/S Dream Green City Phase—II,
Dhawapur, Banthara, Mohanlalganj Kanpur Road, Lucknow (UP) on dated 12-06-202
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6- Inspection team:

Sr. | Name of Inspecting | Designation Signature

No. | Officers

1 Bipin Kumar Mishra Addl.tlonal District (1- ﬁ_qu.&}&,
Magistrate (E), Lucknow YA

2 | Dr. ShivOm Singh Member, State Level
Environment Impact (3 9‘13
Assessment Authority N A 0,}'0%
(SEIAA) Lucknow

3 | Vinod Kumar Assistant - Environmental

Engineer, Regional Office,
U.P. Pollution Control a\ 4
Board, Lucknow.

4 | Himanshu Sonkar Scientific Assistant,
Regional Office, U.P. @\/
Pollution Control Board,
Lucknow.

0.A. no 896/2022, LaxmanBalyogi V/s State of U.P. Page 11 of 11
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ensuge proper sewerage network terminating to a STP, catering to the entire area and selling up of
modular/decentralized STPs so as to prevent discharge of sewage into the drains. No further construction be
allowed to take place and no further third-party rights created till further orders...... "
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........ 6. From the above, it is seen that the project is being developed in violation of Water and Air Acis.

There is also nothing to show compliance of EIA Notification dated 14.09.2006. It is also not clear as to what is
the source for water during the construction as well as during operation. Thus, there is need 10 Sforthwith stop the
projegts till compliance and fix accountability for past violations. Necessary remedial measures be taken to
ensure proper sewerage network terminating to a STP, catering to the entire area and setting up of
modular/decentralized STPs so as fo prevent discharge of sewage into the drains. No further construction be
allowed to take place and no further third-party rights created till further orders...... "
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e 6. From the above, it is seen that the project is being developed in violation of Water and Air Acts.
There is also nothing to show compliance of EI4 Notification dated 14.09.2006. It is also not clear as to what is
the source for water during the construction as well as during operation. Thus, there is need to forthwith stop the
projects till compliance and fix accountability for past violations. Necessary remedial measures be taken to
ensure proper sewerage network terminating to a STP, catering o the entire area and setting up of
modular/decentralized STPs so as to prevent discharge of sewage into the drains. No further construction be
allowed to take place and no further third-party rights created till further orders......"
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........ 6. From the above, it is seen that the project is being developed in violation of Water and Air Acts.
There is also nothing to show compliance of EIA Notification dated 14.09.2006. It is also not clear as to what is
the source for water during the construction as well as during operation. Thus, there is need to forthwith stop the
projects till compliance and fix accountability for past violations. Necessary remedial measures be taken to
ensure proper sewerage network terminating to a STP, catering to the entire area and setting up of
modular/decentralized STPs so as to prevent discharge of sewage into the drains. No further construction be
allowed to take place and no further third-party rights created (ill further orders...... "
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6. From the above, it is seen that the project is being developed in violation of Water and Air
Acts. There is also nothing to show compliance of EIA Notification dated 14.09.2006. It is also not
clear as to what is the source for water during the construction as well as during operation. Thus, there
is need to forthwith stop the projects till compliance and fix accountability for past violations.
Necessary remedial measures be taken to ensure proper scwerage network terminating to a STP.
catering to the entire area and setting up of modular/decentralized STPs so as to prevent discharge of
sewage into the drains. No further construction be allowed to 7 take place and no further third-party

rights created till further orders. An action taken report may be filed jointly by SEIAA, UP, State PCB
and District Magistrate, Lucknow ---------
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